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has been passed by the Rajya Sabha 
at ita litting held on the 5tb Decem-
ber, 1967." 

(iii) "In accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct 
of Business in the Rajya Sabha, I 
am directed to return herewith the 
Court-fees (Delhi Amendment) Bill, 
1967, which was passed by the Lok 
Sabha at its sitting held on the 27th 
Novemb~r, 1967 and transmitted to 
the Rajya Sabha for its recommend-
ations and to state that this House 
has no recommendations to make to 
the Lok Sabha in regard to the said 
Bill." 

(iv) "In accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct 
of Business in the Ra jya Sabha, I 
am directed to return herewith the 
Taxation Laws (Amendment) Bill, 
1967, which was passed by the Lol<: 
Sabha at its sitting held on the 29th 
November, 1967, and transmitted to 
the Rajya Sabha for its recommenda-
tions and to state that this House 
has no recommendations to make to 
the Lok Sabha in regard to the said 
Bill." 

BILLS PASSED BY RAJYA SABRA 

LAID ON THE TABLE 

SECRETARY: Sir, I lay on the Table of 
the House the following Bills, as passed by 
RaJya Sabha : 

(I) The Dock Workers (Regulation of 
Employment) Amendment BIll. 1967. 

(2) The Maternity Benefit (Amendment) 
Bill,1967. 

ll'54i brs. 

PRESIDENT'S ASSENT TO BILL 

SECRETARY: Sir, I lay on the Table 
the Cotton Fabrics (Additional Excise Duty) 
(llepeal) Bill, 1967 passed by the Houses of 
Parliament during the current session 
and assented to by the President since a 
report was last made to the House on the 
14th November, 1967. 

U·55brs. 
BUSINESS ADVISORY COMMITTEE 

NINTH REPORT 
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MR. SPEAKER : The Question is : 
"That this House agrees with the Ninth 

Report as amended by the Tenth Report 
of the Business Advisory Committee 
presented to the House on the I st Decem-
ber and 7th December 1967 respectively". 

The motion was odopted. 

12'551 hrs. 
BUSINESS OF THE HOUSE 
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SHRI NAMBIAR (TirucherappaIli) : 
I submit that sometime may be given to 
discuss the situation brought about by the 
excesses of the Central police and the mili-
tary in Calcutta. There is a very serious 
situation prevailing there. The citi~ens are 
not able to live in peace and they are feeling 
insecure. At least one hour should be 
allowed to discuss this matter during the 
next week. 

MR. SPEAKER: In future. we may not 
have tbe Business Advisory Committee then. 
What is the u," of the Business Advisory 
Committee if all these things are decided here 
only? 

SHRI S. M. BANERJEE (Kanpur) : 
I was present in the Business Advisory 
Committee. I know what happened there. 
I agree with it. My only submis.<ion to you 
is that some time should be found for this. 
A motion is likely to be tabled on the 
Delhi situation. I also feel that the police 
excesses commitleed in Delhi and in the 
Banaras University should be discussed. 
I only want your help in getting another 
motion admitted on the question cf the 
excesses committed by the Central Reserve 
police in Calcutta. Some time should be 
found for t hat also. 

MR. SPEAKER: He is only saying what 
others have already said. 

12·5'7 ...... 
OFFICIAL LANGUAGES (AMEND-
MENT) BILL AND RESOLUTION RE : 
OFFICIAL LANGUAGES-Contd. 
MR. SPEAKER : Yesterday some amend-

ments had not come in tinae because some 
were misplaced or were late in being given. 
I said I would extend the time for admission 
of the amendments by an hour or so. Shri 
Ranga wishes to move his amendment. 

SHRI RANGA (Srikakulam) : I move; 

"That the DiU be circu1ated for the pur-
pose of eliciting opinion thereon by the 
1st day of the next session". (157) 

I would like to say. that if any of us is not 
in favour of this Bill, we have given to our-
selves, the members of the Swatantra Group, 
freedom to take whatever line they would 
like at the time of voting according IO the 
dictates of their conscience keeping in view 
what they consider to be the best interests 
of the Country. 

MR. SPEAKER: Any other Member 
who wants to move amendments may inti .. 
mate to me. Let us fix some time at least 
now so that Members may not say that they 
had missed the chance and so on. Up to 
2 P.M. they can give amendments, and after 
that, it is not possible. 

Now, Shrimati Sucheta Kripalani may 
resume her speech. 

SHRIMATI SUCHETA KRIPALANI 
(Gonda) : What about the amendments that 
I gave notice of yesterday ? 

MR SPEAKEK : They are all there. 

SHRIMATI SUCHETA KRIPALANI 
Will they be taken as moved ? 

MR. SPEAKER : Up to 2 P .... even to-
day they can give amendments. I have 
already said that. 
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MR. SPEAKER : I have no objection. 
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